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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 14, BUDH SINGH AND
BROTHERS

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of Budh Singh
and Brothers, Respondent No. 14, in compliance with the order dated
27.02.2025 passed by this Hon’ble Tribunal wherein the newly
impleaded respondents were directed to file their objections to the
Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 14 along with other industries based on the Joint

Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted in July/August 2024, and certain observations were
recorded regarding the operation of its Primary Effluent Treatment
Plant (PETP). The Answering Respondent further submits that a
Show Cause Notice (SCN) dated 02.01.2025, was issued by the
Haryana State Pollution Control Board (HSPCB). The inspection
report and the SCN alleges non-compliance related to related to
groundwater extraction, effluent treatment, dilution of wastewater,

and record-keeping.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the HSPCB Show
Cause Notice and the latest response to the HSPCB Show Cause
Notice along with all the relevant annexures is annexed herewith and

marked as ANNEXURE R-1.
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That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed
to the CETP via a dedicated pipeline after necessary filtration. The
inspection report does not establish any direct causal link between the
answering respondent’s PETP operations and the alleged pollution in
Drain No. 6. The claim of dilution is based on assumption, and the
observed reductions in COD/BOD indicate effective treatment, not

dilution.

That Joint Committee Report alleges that there is non-compliance due
to high reduction in pollution parameters which has been apprehended

as dilution with fresh in PETP among various other allegations.

That it is submitted that the answering respondent is a reputed and
responsible industrial unit engaged in engaged in dyeing operations.
The answering respondent had an NOC valid upto 18.02.2025 and
thus, an application for renewal of NOC was already applied for. the

renewal application for HWRA NOC is under process.

That there is no dilution in the PETP process. The answering
respondent has implemented color coding on the PETP to clearly
showcase the inlet and outlet pipelines. All required records are
meticulously maintained, for freshwater consumption, effluent
disposal, sludge generation. These logs provide a transparent record
of our daily and monthly water usage, effluent treatment and disposal,

sludge generation, and the management of any by-products.

That regarding ash disposal, the unit has a formal agreement in place

with an authorized third-party entity for the sale and reuse of ash
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generated from our operations. This agreement ensures that the ash 1s
not disposed of as waste but is instead repurposed as a raw material
for other industrial applications. As a result, the question of ash

disposal does not arise.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their

families.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The
answering respondent submits that corrective measures are already in
place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the
answering respondent cannot be unfairly categorized as non-
complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are

based on assumptions rather than conclusive evidence. The answering
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respondent has consistently adhered to prescribed environmental
norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.

That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and
the alleged environmental violations, it is most respectfully prayed
that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ... Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

L, Surinder Singh S/o Ajit Singh, aged about 51 years R/o B-22, 3rd Floor, Shubham Enclave.

Gate No.3, Paschim Vihar, New Delhi-110063 do here solemnly atfirm and state as under:

1. That I am the authorized signatory of Respondent No. 14, M/s Budh Singh & Brother’s,
having its office at Plot No. 36, HSIIDC, Barhi, Sonepat, Haryana-131101. in the aforesaid
Original Application, I am aware of the facts and circumstances of the case in my official
capacity as stated above and hence, entitled to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under my instructions, and I
say that the statements and submissions made in the said reply are true and correct to best
of my knowledge based upon the records and my belief I pray that the said reply to be
treated as part and parcel this Affidavit and the same is not being reproduced for the sake
of brevity.

3. I say that the documents / annexure produced along with the reply~are reopresgl its

DEPONENT
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VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the best of my

knowledge, belief and nothing material information has been concealed therefrom. No part of

it is false.

Verified at New Delhi on this 24 day of February, 2025

25 FEB 205




ANNE R-1

Plot No. 1, Sector-15, Part-1I, Sonipat, Ph. - 0130-2236119,
E-mail ID: - hspcbrosr@gmail.com

:,I,’,; I -I:E HARYANA STATE POLLUTION CONTROL BOARD
(4 et

N J

No. HSPCB/SR/2025/ & 10 Dated: 0= Jo/ (0>

7o
M/s Budh Singh And Brothers,
PLOT NO 36 HSIIDC BARHI,
Bistriet Gannaur, Sonipat, Haryana

Sub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent uls 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & uls 21 (4) of the Air (Prevention and
Control of Pollution) Act, 1981 and imposing environmental compensation as per order

dated 22.12.2021.

Whereas. the unit was inspected on 08.08.2024 by the Joint Team of CPCB and HSPCB in
reference to OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble
NGT, New Delhi and the unit is involved in process of Dyeing having CTO valid upto 30.09.2026

Whereas, during inspection following deficiencies have been observed which need to be

complied as per condition of CTO granted to the said unit:-

1 Unit does not have No Objection Certificate from CGWAI/other authority for groundwater

abstraction.
2 Effluent characteristics: as per analysis report is as below:-

"Parameter | PETP inlet | PETP outlet Prescribed | Compliance w.r.t norms
‘ discharge
| i norms
M SR S e - - . e}
pH | 1157 715 6.0-9.0 High  reduction in  pollution
parameters indicating dilution with |
freshwater in PETP at different |
BOD (mg/) | 116 | YR 500 stages. Non-complying (dilution).
COD (mgl) [ 192 99 1400 \
| \
TTSS(mgl) | 44 37 1500 ‘\
|
"TDS (mg/l) | 1476 868 2100 ‘
| ‘
I SR S ] i 220 L -l ‘
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3. Unit has not maintained the record of freshwater consumption from borewell, effluent generation'
& disposal, sludge generation and ash generation.

Recommendation of the Team:-

1. Unit shall obtain No Objection Certificate from CGWA/other authority for groundwater abstraction
and provide a copy to CPCB.

2 Unit shall maintain the record of freshwater consumption from borewell, effluent generation &
disposal, sludge generation and ash generation.
3. Unit shall dismantle the provision for dilution with freshwater at different stages of PETP.

4. Unit shall make provision to directly discharge the treated effluent in to HSIIDC line, to rule out
possibility of dilution.

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure
action may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) Act,
1974, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974
and revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4)
of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts
for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within abovs mentiuinsd
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the
status as mentioned above, which will warrant closure action against your unit under relevant Acts/

Rules besides initiation of legal action under the relevant Acts/Rules without giving any further notice.

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as

assessed by the Board as per methodology defined therein.
(Zraire

Regional Officer,

Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated: (-

A copy of the above is forwarded to the Chairman, HSPCR, Panchkula-for-informatien, please:

Regional Officer,
Sonepat Region.

S T S —
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N
BUDH SINGH & BROTHER'S

Plot No. )
0.:36, 4 SHIDC, Barhi, Sonep.n Haryana- 111101

06 S aad B

The Regional Officer
Haryana State Pollution Control Board (1 1SPCB)

Sector-15. Sonipat, Haryana

SUBJECT: REPLY 1O SHOW CAUSE NOTICE NO.

HSPC B/SR/2025/2709 D. ATED 02.01. 2025

Rl

Respected S,
i This is in reference 1o the Show Cause Notice (SCN) issued
Seetion 33-A, 2
poliution) Act

Control of pPollution) Al

related 10 groundwater extraction. effluent  treatment, dilutto

wastewater, and record-keeping

At the outsel, We wish 1o affimm out commitment 10 full environm

comphance and adherence 10 all applicable Jaws and regulations

hereby submit our detarted response for your kind consideration

2. B VCRGROL D OF THE COMPANY

T

HARYANA STATE POLLUTION
CONTROL BOARD
Plot-1, Sector-1 S, Part-ll
SONEPAT-131001(HR.)

1974, and Secuon a4y of the Air (Prevenuon

1981, The Nouce alleges non-compiia

Ph

O

under

27 and 4344 of the Water (Prevention and Conuui o

nd
| §a 1N

7 Ol

ental

We

9811388063

10
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. 5 _ . iible industrial unit
\fs Budh Singh & Brothers. 1s a reputed and responsible in

engaged i engaged in dyeing operations. We have always adhered to
sustainable  practices and  maintained  robust environmental
management systems in compliance with the norms prescribed by the
HSPCB.

Our facility is equipped with a well-maintained Effluent Treatment Plant
(ETP) and an evaporator l'(l\r wastewater treatment. We operate with

state-of-the-art water conservation measures, cnsuring that freshwater

consumption remains within prescribed limits.

3.1.  No Objection Certificate (NOC) for Groundwater Abstraction
Observation in SCN: Unit does not have a valid No Objection
Certificate for groundwater abstraction obtained from HWRA other
authority.

Response:

1. Our unit had an NOC valid upto 17.02.2024 and thus. an
application for renewal of NOC was already applied for. The
copy of the grant of permission of ground water extraction is
annexed hereto as Annexure-1.

ii. Our renewal application for HWRA NOC 1s under process, and
the copy of the application and acknowledgment is enclosed as
Annexure-2.

1i. We are actively following up with the concerned authorities and
ensuring timely compliance with all statutory requirements.

3.2, Allegation of Dilution of Effluent in PETP
Observation in SCN: Effluent characteristics show high reduction

in pollution parameters, indicating dilution with freshwater.

Response:

11
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. v gh » have
i There 1s no dilution n our PETP process: We \

Jdearlyv YWCASe
implemented color coding on the PET P to clearly showc

s > d
the mlct and outlet pipelines (I‘Imlugl'.lphs enclosed as
Annexure-3).

Record Maintenance of Freshwater Consumption Lffluent

Obscrvation in SCN: Records not maintained as per CTO
conditions.
Response:
I All required records arc meticulously maintained, for

freshwater  consumption,  effluent disposal, sludge
generation. These logs provide a transparent record of our
daily and monthly water usage. effluent treatment and
disposal, sludge generation, and the management of any
by-products. The copy of the Logbooks of ETP from August
2024 10 January 2025 is annexed hereto as Annexure-3.

ii. Regarding ash disposal, our unit has a formal agreement in
place with an authorized third-party entity for the sale and
reuse of ash generated from our operations. This agreement
ensures that the ash is not disposed of as waste but is instead
repurposed as a raw material for other industrial
applications. As a result, the question of ash disposal does
not arise. A copy of this agreement is annexed herewith as

Annexure-4 for your reference.
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34, Requiren : :
L \en Seik i i atas ool
Lo Dismantle the Provision for Dilution with

Freshwater

e e

Observation in SCN: Dircctive 1o dismantle any P“-“'i”"“m
allowing dilution of eMuent.

Response:

L. No provision for dilution exists in our PETP.
i, Our treated effluent is directly discharged into the HSIIDC
sewer line in compliance with regulatory norms-.

il To reinforce compliance, all necessary steps have been taken

1o climinate even theoretical possihililics of dilution.

COMPLIANCE WITH HSPCB RECOMMENDATIONS

Al

. Logbooks for freshwater consumption, cffluent gcncralion. and
wastewater discharge are updated and enclosed.

1. NOC renewal for groundwater extraction is under process.

i PETP operation records confirm compliance with discharge
norms..

TIMING _OF _THE NOTICE AND CURRENT COMPLIANCE

STATUS

[he inspection in question took place in July/August 2024, whereas the
present notice Was received only in January 2025. While we fully
acknowledge the regulatory authorily’s right to issue such notices, it is
essential to consider that comphance slatus evolves over time. Assuming
but not admitting that there were any concerns at the tme of inspection,
oui unit has since taken proactive steps (o rectify any potential issucs.
Consequently, the l'mdings' of the inspection may no longer be reflective

of the current Ulik‘l'.‘lﬁllnlll reality.

13
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Farthermore,  our unit undclguc\ annual inspccli(m\ h\ the Central
Pollution Control Board (CPCB). in which we have consistently been
found compliant with all cnvironmental norms. These  inspections
reatfiom that our ETP functions efficiently, cffluent discharge remains
within permissible limits, and no dilution of effluent with freshwater
occurs. The past records of these inspections further validate our
adherence 1o pollution control measures and negate the allegations raised

in the show cause notice.

Our CTO and the copy of the latest CTO is anncxed hereto as
Annexure-5, The copy of the water consumplion certificate dated

01.01.2025 by HSIIDC is annexed hercto as Annexure-6.

6. FINANCIAL IMPACT ON LIVELIHOODS OF WORKERS

Ihe closure of our unit would not only impact our company but also have
far-reaching consequences on the livelihoods of numerous employces
who depend on it. Our workforce comprises individuals from diverse
socio-cconomic backgrounds, many of whom are the sole breadwinners
for their families. A closure would lead to job losses, financial distress,
and disruption of livelihoods for these workers, affecting their ability 0
provide for their families and sustain their daily lives. Additionally. local
suppliers, vendors, and small businesses that rely on our operations would
also face cconomic hardship. We humbly request that such wider social
and economic implications be considered while evaluating the SCN.
Without prujm!n"‘c 10 the submissions made above, we wish to humbly submi
that we have internally conducted our own investigation imto the matter, As pey

the recommendation stated in the Show Cause Notice, the necessary corrective
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- res. il any, have now been |
neast | v been implemented, Therefore, there exists no reason
or the closure of our i o :

fc industry or the imposition of any environmental

compensation.

In light of the above, we request the following:
a.  Withdrawal of the SCN ]
1 of the SCN as the allegations are based on CITONCous

assumptions and lack of procedural compliance.

r consery ation

b Consideration of our compliance measures. including wate

and cleaner technology adoption.
hird-party

.PI‘O\'ision of a re-inspection opportunity with independent 1

validation to ensure fairness.

We reiterate our commitment to environmental compliance and look forward to

a fair and just resolution of the matter.

Thanking you.
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Government of Haryana

Haryana Water Resources Authority

Applications for Renewal of Permission to Extract Ground Water for Industrial use

Application No: HWRA/IND/R/2024/3003 (Application Received Fee Paid)

HWRA Previous NOC No: HWRA/NOC/IND/R/2024/776 Download

valld upto : 17/02/2024

HWRA Previous Applicatlon No: HWRA/IND/R/2022/377 Download

|. General Information:
Applicatlon Type Category/ Type of Application:
(i) Name of Applicant:
ID Proof Type
ID Proof no
Id Proof Document
(ii) Designation of Applicant:

Authorlzation Letter In the name of SURINDER
SINGH (applicant)

(iii) Name of Industry:

(iv) Registration number of Industry:

(v) Location Details of the Industrial Unit
Industrial Unit Address
State:

District:
Tehsil:
Block:
Village/MC:
Region:

(vi) Correspondence Address
Complete Postal Address
Mobile Number:

E-Mail of Industry:

(vii) Salient Features of the Industrial Activity:

SURINDER SINGH
Aadhaar
XXXXXXXX4916

Download
PARTNER

Download

BUDH SINGH AND BROTHERS
HR180004937

PLOT NO. 36 PHASE 1 HSIIDC BARHI SONEPAT
Haryana

SONIPAT

Ganaur

GANAUR

Bari

over-exploited over-exploited

PLOT NO. 36 PHASE 1 HSIIDC BARHI SONEPAT
9811388063

budhsinghbrothers@gmail.com

Type of Industry Textile Dyeing
Industry fall under Previous: New : Micro
Micro
Is Water Intensive Yes
Purpose of Abstraction Other Use - industrial purpose
Groundwater utilization for Existing Industry
Whether present industrial activity commenced after 23.12.2020 No
Whether there is expansion of this industry Unit after 23.12.2020 involving No
increase in water requirement
Consent to Operate Download
CTO/CTE Number : Issue Date :
11568923 07/05/2021



Validity Period of Consent to Operate

Large industry/ MSME certificate/ proof
Description : DYEING OF YARN
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From : 1 Oct 2021 To : 30 Sep 2026

Download

(viii) Land use details of the existing/proposed Industrial unit premises

Ownership of the land(Enclose documents of

ownership)

Latitude Longitude
Location Map

Total Land area(in sq m)

Rooftop area of buildings/sheds(in sq m)
Road/paved area(in sq m)

Green belt area(in sq m)

Open Land (in sq m)

Source of availability No
of surface water for
Industrial use, if any

Townships/villages Yes
within 2 km radius of
the Industrial unit

Download
29.1014 77.0446
Download
1012.50
800.00
0.00
0.00
212.50
barhi

2) Detall of water requirement/ recycled water usage : (Please enclose flow chart of actlvitles and

(i)

requirement of water at each stage)

Flow Chart of activities and requirement of water

Download

Water Balance Chart with water requirement at each Stage. Download

Affidavit for Non/Partial supply of water from local government water supply agency ( in

case of ground water requirement less than 10 KLD)

NOC/Certificate for non/ partial supply of fresh water/ treated waste from the local Download

government water supply agency

Quality of groundwater

Name of NABL(Under Valid Certificate)

Fresh Water Fresh Water

ITS TESTING LABORATORY

Upload test report of groundwater quality from NABL Pre-moonsoon Post-moonsoon
accredited lab
Download Download
Whether any change in Groundwater Requirement No
If yes, then reason & justification for change in ground
water requirement along with supporting documents, if
any.
Existing Revised
Total water required(in m3/day) 75.73 77.50 Download
a. Ground Water required(in m3/day) 68.00 68.00
b. Recycled Water usage(in m3/day) 5.00 5.00
Proposed/existing water supply from any agency(in 2.73 4.50

m3/day)



3971

() Breakup of Water Requirement and Usage:

18

Activity Exlsting Revised No. of Annual
Requirement Requirement Operatlonal Days Requlrement
(m3/day) (m3/day) In a Year (m3/year)
a. Industrial Activity 73.00 68.00 365 24820.00
b. Residential / Domestic 2.73 4.50 365 1642.50
C. Greenbelt Development / 0.00 0.00 0 0.00
Environment Maintenance
d.  Other Use 0.00 5.00 365 1825.00
e.  Grand Total 75.73 77.50 28287.50
Source of recycled water ETP
(i) Breakup of Recycled Water Usage:
(m3/day) (Days) (m3/year)
(a) Total Waste Water Generated: 43.00 365 15695.00
(b) Quantity of Treated Water Available 40.00 365 14600.00
i). Reuse in Industrial Activity: 5.00 365 1825.00
ii). Reuse in Green Belt Development: 0.00 0 0.00
iii). Any other use 0.00 0 0.00
(c) Total Treated Water Utilized: 5.00 1825.00
(d) Quantity and mode of disposal of unutilised 35.00 HSIIDC SEWER
effluent:
3. Detalls of exIsting and/ or proposed groundwater abstractlon structures
(a) Groundwater Abstractlon Structure-Existing
SNo. | Type/ Year of Depth Depth to | Discharge |Operationa| Mode Horse Whether
construction | (meter)/ |water level| (m3 per I hours/ | of lift |Power of | fltted with
Dlameter | (meters hour) (dayy/ pump |water meter
(mm) below days/year or not
ground
level)
bore well/ 65.00/ 55.00 8.55|7.95/ 3 Yes
2018 125.00 365
Source of fresh water requirement belng met uptlil now
Affldavit duly attested by the Applicant regarding non-existence of tubewell
4. Likely date of operation of proposed tubewell
5. Quantum of ground water recharge(m3/year) 0.00
6. Water Efficient Technology will be adopted Download
7. Valid Consent of operate issued by HSPCB(CTO) Download
8. Compliance Report as per format Download
(In case of NOC issued by HWRA, fill the compliance status against the link on the portal. Take View Online

the print out of Compliance Report so generated and attach here duly signed by the applicant) -
compliance Report
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9. Self-water audit report as per format for 100-500 KLD. Water audit report from accredited
consultant for water requirement more than 500 KLD.

10. Affidavit for compliance, as per format. Download

11. Impact Assessment Report prepared by the accredited consultant : Submit IAR of existing /
proposed groundwater withdrawal on the groundwater regime and socio-economic impacts
report. Pro-forma for the report is given in Annexure IV of HWRA Guidelines dated 10.9.21. On
top of the IAR, provide the Check List + Salient features of IAR, in the prescribed formats.

12 i. Any Other Document/Information Download
ii. Any Other Document/Information Download
iii. Any Other Document/Information (Undertaking_ETP) Download
13. Ishall comply with all the terms and conditions of the Permission for renewal. Yes

Self Declaratlon:-

1. | hereby declare that all the documents prescribed In the applicatlon form have been uploaded and no
blank / another / Irrelevant documents have been uploaded agalnst speclfled documents. | am also aware
that any false/ wrong submisslon /uploading of document will lead to rejectlon of my application without
any notice.

2. | hereby certlfy that the contents of the above Application are true to the best of my knowledge and bellef
and that It conceals nothing and that no part of It Is false. | understand that If any Informatlon furnished
by me Is found to be false, Haryana Ground Water Authorlty can take punltlve actlon agalnst me as per
the extant rules. Further, | shall comply with all the terms and conditlons of the permissilon/NOC to be
granted by HWRA.

Date: 1/27/2025 2:36:30 PM
Place: SONIPAT
Download

Slignature of Applicant with Office Seal

(SURINDER SINGH)
(PARTNER)
a) Informatlon of payment for Application Fee
Total Amount
Mode of Payment Online
Reference No. Transactlon No. Date Amount Status
HRWA1002053117310462 433823164104 03/12/2024 25000 success

b) Information of payment for Tarrlf Fee
Total Amount
Mode of Payment
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NO:HSENGG:B:2024: /O pated: &/~ 2/~ Ao

WATER AVAILABILITY /NON-AVAILABILITY CERTIFICATE
' FOR WATER

TO WHOMSOEVER IT MAY CONCERN

(in case of partial availability for fresh water)

This is to certify that this office of Haryana State Industrial & Infrastructure
Development Corporation (HSIIDC) can provide 4000 gallons water per acre/per

day. As per this office record the firm M/s Budh Singh & Brother’s plot No. 36

Phase-l, Indl. Estate Barhi, has consumed water 2.7 KLD.

Senior Manager (Engg.)
Indl. Estate Barhi

Haryana State Industrial & Infrastructure Development Corporation Ltd. REGD. OFFICE:
INDUSTRIAL ESTATE BARHI-131101 (Sonipat) Haryana State Industrial & Infrastructure Development Corporation Ltd.

Ph.: 0130-2474756, Ph. : 0130-2474648 C-13-14, Sector-6, PANCHKULA - 134109

E-mail : estate.barhi@hsiidc.org.in TEL: 0172- 2590481.-83
E-mail : ia.barhi@hsiidc.org.in WEBSITE : www.hsiidc.org.in www.hsiidcesewa.org.in

GSTIN : 06AAACH4114R1ZH CIN No. U29199HR1967SGC
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| Hsiidc Industrial Area, Barhi, 131101, Haryana, 3

wa=+ Lat 29.105218, Long 77.044648
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“§ 171 02/03/2025 01:33 PM GMT+05:30
2 i Note : Captured by GPS Map Camera
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j';'; Barhi Haryana Indla
_ Hsiidc Industrial Area, Barhi, 131101, Haryana,
India
® Lat 29.104828, Long 77.044675
. £ 02/03/2025 02:47 PM GMT+05:30
.y ¢ Note : Captured by GPS Map Camera

o i

iy

22



-

-"'.r' -2
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| Barhi,Haryana,India
Hsiidc Industrial Area, Barhi, 131101, Haryana, |
India

Lat 29.104859, Long 77.044651
02/03/2025 01:45 PM GMT+05:30
Note : Captured by GPS Map Camera
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C~1
Q GPS Map Camera

' Barhi,Haryana,India
Hsiidc Industrial Area, Barhi, 131101, Haryana, i
India

Lat 29.104852, Long 77.044637

§ 02/03/2025 01:44 PM GMT+05:30

L Note - Captured by GPS Map Camera
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{ [y Barhi,Haryana,India
"B Hsiidc Industrial Area, Barhi, 131101, Haryana,
India
Lat 29.104840, Long 77.044584
02/03/2025 01:41 PM GMT+05:30

Note : Captured by GPS Map Camera
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¢ Barhi,Haryana,India
Hsiidc Industrial Area, Barhi, 131101, Haryana,

India
® Lat 29.104827, Long 77.044588
¥ 02/03/2025 01:39 PM GMT+05:30

& Note : Captured b
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GPS Map Camera

TR T g T

26



Barhi,Haryana, India

i Hsiidc Industrial Area, Barhi, 131101, Haryana, ..

L India

Lat 29.104859, Long 77.044701

i# 02/03/2025 01:35 PM GMT+05:30

s Note : Captured by GPS Map Camera
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5 Q GPS Map Camera [

27



A~
Q GPS Map Camera

1 Barhi,Haryana,India

— I?I___?""' Hsiidc Industrial Area, Barhi, 131101, Haryana,
1 | India
[R=== Lat 29.105197, Long 77.044738

e 02/03/2025 01:34 PM GMT+05:30
t ' Note : Captured by GPS Map Camera

28



3982

29

T [wowTn o7, 22 |
% /ONEER ENVIRO TECH LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLAN MONTH 2F 294
AN 1SO 9001:2008 CERTIFIED COMPANY. NAME & ADDRESSOFUNIT : ..o
BLEL.PU Bmm CHEMICAL USED :&%guer?; PH METER ENERGY METER OF ETP | ETP SLUDGE | SIGNATURE | REMARKS
DATE on OFF ON OFF ea“ ON OFF INLET | OUTLET| ON OFF
e |R7ce lo0q00 oced oy 7K |dsogm 1824218209 |5 |7 |&77€ |4792 |43 AR5
4[27:c2 UTCD |Sewed acary | 74X 7775 | Ssmgon| 2000 1297115 |7 |47% [€2)9 | N1 L —
29 Col 192 2o SF |5 )l | 14 | 15209 | szoowligesy )8292]5  |7 | S219 [AFRe | ui) | £+
2| 120 Y90/ 3y 11985 | )53 | \eop 1291593 | 5~ |7 |«200 [AFL2 | Wiy
M = —— — _— — tand — e N i Sr LS — — —
2|29 1 YIS L5007 igegen | TU1T | )G | STegm [J8957 19978 |5 |7 4742 |42 | Ur)
e 11ET U3 15020\ R [ 12RY [ 17K | 4o 15978 [19e35 | 5. |7 |R884 [ 13 | 542 ?
pnoFice N30 156257 |Sezer | 1d)s | 14 x9 | doogm] 19625 119689 | 5 | F_ |4erT | €343 |5 %3 2F +
wjees Nes Jedo) 1Jo3s) L)dicy | hxy [ Lopmliaedq 1qe |57 [z [LA9R [€967 ] uRy | 8=
T (10w 19657 1B°nell \6 K7 | j4ny [ Lcod (19178 [NSE|S. |7 [€9€Z [£995 | G e
en| 210 JICR (90001 5eN5V L KKp | KRG | émpliae7[ 19198 |57 [Z [ £995 7022 | Wwy [B=
>0, | E— = == S S S— — SR —_ per — — — — —
e|oTC0 /9ic0 30057 170527 [ 1587 (1523 | seoqm| 1992 1980e |5 |7 |7692 [ 2057 | & 2
“iew  |1§ver |3Jose/ |3053% | 1319 1:5;2:3 Wee o[ 192y e ;qa; 5. 7 Fe51 | ZeA \\%‘%
2c2y) e 91T {(UET |F055% Podoo |(9&Y | |TKY |Nengunl)929) (19921 |5 |7 |728) | 7/6% | WK T
ey 0T Qe (Sedew |20/u711T K5 | 1TKI | Yeo gl 1922 13042 |5 7 7/2% | Z/372 | Yre S5
yoqie® Ngiee jFedh] 120499119 K) | 1323 | Wevdnl1942 [19U65 |5 |7 |7/37 9,45 | U4 | %es
Jodiee 1ea5e499 e (U5 | 1545 | Wsea Gt N NE T |7 |7 19793 MKy | R
9200728 119110 150747 15e7IplIuRS | 1hkg | YWoog [IGWF | |19VER (5 [ [ 50 |7219 | e %
zet|© G2 11910 156798 Igep| (UG [ 1SKT [ Nedaw g\ 8577 |5 |7 7915 2255 | Uks .
2e¢ T 0 | [91e0| 2T ITORNF| IR | 15K | USD3n[ /9595 /s 74 | 5 7 |72% |=g EZ] g
2en|3 COpYICR [3eNF B M K] | 1T | oA RSP |5 |7 | 7977 [799] [ 244 9
MeieD Y 130952 Plon? | MAG | IR | feogum 19471 (194X |5 7 |7291 7007 | WK | AS>
\] ST ] | (e — == — — | — =1 — T — — ot
2710 l(Yiee 131602 VesR1s £7 114Ky | E2an B 19782 12| Z (7o 1355 5
gz 16T _[(V2® |3(252 137101 | j4Ks 11742 [Zeosr 19769 (197 Z . \X2TF -mf{ ;é@ >
geg |09 0 130 |Bi/o] (SN IR | 129 |£29n|192% 19792 |5 |7 (37354 (7577 | s 9
g2 27000 (RN 1By IS X3 | /54 | Seogm 19778 l’g.? 5 |F 7772 7384 | YR9 —
gadefieo 1)91en |59 BRYYVILKT [/H&E |5~ 19937 1571 |2 |7 (733 Fas [~
wEO:EORATOR A PIONEER ENVIRO TECH (ENVIRONMENT CONSULTANT) AUTHORIZED SIGNATORY
: 7

-




3983 30

ONEER ENVIRO TECH LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLANT ONTH &
ﬁ' 0 9001:2008 CERTIFIED COMPANY. NAME & ADDRESS OF UNIT : ........ R . e
| INLET PUMP BOREWELL METER
- READING CHEMICAL USED TRTTIATER, PH METER ENERGY METER OF ETP_| ETP SLUDGE REMARNS

> orF o Lime oN OFF

z
n

—

e |1Nen (31998 137388 [ 74 %3 /7/&1 e |QRT 1‘7‘775{
f‘zifl' 19 Z/13 Y [F/HFI TR | 18RI | sec9m)19978 Reo (5
29 )9/ | H397 13902 | 18727 | 1843 | 550 un |RE/S [Sevde

OFF Elc | o o
|eg¥c | jake S/ely FRAZ 15K 1154 '&gpnﬁ‘i 19922 7445|7434 |uKi |
7438 |45 7 | U2
2457|7975 | M\ K9
vy 1299 | W9

Mn@ :

ciiee e |BNNF [SI1MA2 | IFK) [ 12K | s32q | ®ceeo 0] 04

; 7498 |75/4 | UKz
1ee |19ee [31\8E [Zsve| 15k |15 8% | seoga [22/ed [2o14g

757¢_|7507 | W3

earfcdicc |(Qlew | FINE 13157719] 13K | 1745 | S52p|Reiwg [20/93

— | —

7594 |ZSSF | W

— ] — ] —

eqct |19 (21579 |FEQ | 176 | 1743 | 550920193 (20229

GE 7557 17578 | \ij
cQlcr [182eT |T144Y [81885 ] 1743 129 | S3epm go?ﬁ 26283

7578 17591 |\

)¢ 19T |314q¢ PI1ZsO 17K | 17 k9 | BTG [2eB3 HoTRY 2593|7620 | T

9?1920 |3i17250 [Sige/ | 1240 | 1775 | £309 | oR] | 2377 72420 [N | 314

G ot 1qlem |3igel 37857175 | 1748 | 5509 |R6T 72 ReNR3 ZEM P& | 3

7226 |78 | 3

z
r'ew [192¢0 31857 [3qel [ 1781 (17K | 5823-4L4T 2ot

fee 1302|8196 |21957| /272 | 125 | £20 R KF 257 7492 [7703 [ |

W29/ 2C (81 ee |31 57 [Re=q| 1870 | 126 | fro9~ |R¢577 136557 7793 | 2728 | WK

7724 |77 US| uy
2Z4E | 774 | N

cUTeT 181 | 3eeer |32eS5T| (75 [ 1929 | £e¢ due[ 2655920
=) o 1ot [32c53 PR125 | 1889 | ) | deCrm|2odel 12644y

T | 1907 |3RIes |BSE | 17Ky | 185 | 552 9m2edL T el g7 774 7787 | O

7797 |72¢¥ | 349

a7ien (9100 |22128 |2l | 17K | 1783 | S50 | 20487 196732
e — s — —

— —

24 |Alce | 3204 |32 778 | 1749|5509 e 730 |20 777 758 (783 | 3XT

7?28% |78% | 31

et oo (15T |3 32327 (17045 | 17085 |58V |2¢773 Re$) ¥
Wl e T 2254 W 7877 [ Sg

e 1907 22393 |RISG21F 1770|5623 |208i8 |902LS

25£7 | 289 | B4

8o |3795 G |29y | (773 /17K |52 g PeBés 26907

"'cc e 132904 |04 1770 [ 18K |sse g 120907 [2095% 7987 7908 13 %2y

T l"\%"»‘ﬂ“\"\; SEREREIRERERE ™
,**w““‘lﬂw‘ﬂ““{“*vwwv,*wmmvm’wé
Y I

e felxle

chico| 19 -0gzus s |Z2ser 1745 |18 [Ty (Ro9sy 120997 79¢§ 7927 [ 3x3

s | r—— .

AUTHORIZED SIGNATORY
°:é-““°“ NAME PIONEER ENVIRO TECH (ENVIRONMENT CONSULTANT) ONATOK




3984 31

(;NEER ENVIRO TECH LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLANT
Nﬂ;“nmzmacFRnﬂFDle’Mv NAME & ADDRESSOFUNIT : ... ... .. atekeninsbet bt
INLET PUMP B CHEMICAL USED FIRAL OUTLET PHMETER | ENERGY METER OF ETP_|ETP SLUDGE | SIGNATURE | REMARKS

_,i o o OFF | | fvap &L.M—“ OoN OFF oN OFF

riiee 119:¢° IS 7 |3o0eq| 7Kg |12%) | 4B 3u] 20097 [R1eve 7927 |79ug 1347 (= L

151c (1300|355 39404 | 19K R | feer T {_I_;% 7948 |7949 | 3K ===

eoice|1aveeleai\y |2o¢09] 19K | 19%9 | Lo gpn [2 0 21132 7€ |7937 | 3K (S5
N TR

c1ice |\ ex 32249 (99725 \FRe | 1989 | Zlegn 21132 |0179 7998 |3c2q | oK) [E=

o I N 292 2 N A N Y Wy PO S O Fooq | #5052 -

15T [\ Niew [3277 T 52074 ) P | (A9 | dcogmleredy [2RR §0FC | Qo7 | SX9 =

T 19T 390N e g | 109 | Zoogal TR (01319 G027 |3077 | Wiy Fe=>
et 12| T2 G0 |0B| T9KY | 19159 | 2523w 97379 | 1 7 Fo77 | geq8 | UKy [SX

(o7 et | (3lee |309Y8 [Toeed | 19K9 | 19K [ 4509 [@/347 | 2115 S [T [ LW 3=

s — —_— — — —— L s s, a— —_— — — —_

citee [18°¢e [3Fced [35¢de | (AR | 1940 [ A5ogm| 1S (7459 g8 sés'? URj e

ikl / 34

[ogic | 11T 33ebe 33)a3 | 1647 | (€4 | Mo |2/N5] [X15e )

o | $/82 | 8R4

it

0§ |IRieT [S3)e3 |33/40 | 18 k3 /&% ssepAL/ sl |1 598
1%

oq.ce [\q:36 |33)de |3327Y] )FK9 §32 M SUNE | 159! 51 g2el | 3X%)

i

o [19'c 221N 339 14K | 1678 | Seonle ol (21433

2Jo | 9225 | 3
9995 | gX4T | q%

J— —

<oy
o0 _|19'0r |FAAL 353 | 1945 | 1272) | &2\ 1453 | R148<
Eadd — === = 3
gy

) IS ) 2 Y P
lvv‘*mvv*w‘vwwwawaﬂ'vN,ﬂ\mm|v§

— s e =], e —— e
T (o3 0t |573%d |277% | 12K | 1813 | 579 |R14FE 217228 2707 (327 | axg o=
19T |e7¢€ |3378 |22 \3Y| 12780 | 13K | &od | 728 RIF 70 27 19291 | 3Ky ===
da o |e7oot [3T97508248¢] /789 | 17K9 | LempmitiZ27C (USRS <91 11 3Ky | =\

2w 920 |e7<C [3F\ed [T 18Ry | 18K | ds2om|®s |R1540 201]__|§333_| WD P

el 100 |c7-0v | 37517 |374e) | 185 | 14 K9 | 539w | 21840 |8)9e8 8332|2357 [\ [

o cc |e7.cr |332c] |IHSZ 15Kk | (5K | 4Sto 1P196% 12134 §387 18373 | 3K |g=p-
b2l — — ——— i 0 —_— — — R _ e —_ —_— o —_—
T 770 |G 3arA| 12K | 1770 | Zen g |29 [2199€ 2777 (3799 | 9KJ |9

e (9 et |C2eT | I3RS B3 ISK | 24K | o |I9S5S [o2ey’ £329% [8W\3 | 3 /¢g [ 3=
Y| — - = — e == = = il Sy ~—— — — -

AUTHORIZED SIGNATORY

OPERATOR NAME PIONEER ENVIRO TECH (ENVIRONMENT CONSULTANT)




3985

32

ONEER ENVIRO TECH LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLANT
m;solemcERHﬂEDCWANY NAME & AL OF UNIT :
ey RN CHEMICAL USED FLOW METER e
.—7 proem == S - FlNALgl_"l.!‘r PH METER ENERGY METER OF ETP |ETP SLUDGE SIGNATURE | REMARKS
= e — off L {we | Phwe Pc.,(# oN OFF NLET | OUTLET| ON OFF
B -
ey S e — — S - — — — =, = —— —
M—ff——,,_:_,_’_;_f,:
19 <O |ePenl3a7¢ 215720 [(SA) 114Ky | Soopwm 0040 12208 15”17 19413 8-\'1-33 DXy [Fe=b
/?,25 07 29920 (BTIAIS RS /EKY | Seegm 92004 |21 |5 |7 Y32 |8Y5Y | 3x9 | AT
j1ee jofieo 153875 o GRS 151 |Neode @/ W2/49 15 7 _|gwsy[u7s 5K [==
D o ot T A A Ty R <7 ¢ 1 A 2 L2 e 2 7
][00 [0 [ Fheey [Byasl 17197 |13k [eogn Ry [easn [5— |7 1844|9575 [ 5/ &= |
ey |[7°C0_|o7'00 15Yesy BYpes” 138 (1518 [ Woom [35Y 2228 |2 |7 |95/5 8532 oK1 o=
|20 070 |7yl es [BUSE | 77K | 1K) |Neodw [2229s [Razs |5 |7 |92 18557 [Siy | A
e 13t |eA20 [3NIsT [BW3 | 15KT | 5K) | soogm [oegas |¥eag0 |57 172 8557 18870 WY | A==
ey 1.0 |07 0 [342)F [3N7 154D | 157 5T Y | 23380 [ |5 7 9570 19589 w3 [FR===
[Gc0_[o7icn |34 7 |3yary |IS79 1cKs ooy i22NR8 @fugg L5 |7 4559 |Ho# 3§ =1
9 a— —_— — — — — S —_— —— — om— - — — — — —
bos|n o |67'e® |3uazy [39382 [WSKF  LIK) | TR Fue R (25! | 5 |7 |#ez %27 [ 3K &=
0 e |70 [Fyzg9 39477 [1W1D 1K) [Ysogm|22s)) RSB |5 17 R7_|38NF | x| A=
el co |e7eC [BINZS_[SWET[INKS |1N15  [VCSPon[Re3? 594 1S 17 us |94y |3xk9 | &= |
e [T [PWugq [TWWE] 1AK) [14Ks [wege RERZ 1R |57 [7 184y 18457 [Srg e
62y | = — — — ——— — T s [ el e S | = —— —_— —
Ean 7o [e7iov [Pishr [guge [10%g [ 16Xy [US0GAIRIN fE57 15 17 2T |8707 | \ig |
Zt |0 |e7 00 |gudel |7 [ 1N 110 W [d87 73 |5 |7 8790 [3R% [ | ==
Al Jopc® [7udst [ou7/o [T |J3M)|Usogn |77 1877515 17 8227 |9747 | TX) [odeg=
o o [oz0® [ayzre _13yads 17 /) |zl |\stgn [Py 12317 18 L7 $793 |§743 | 7K1 FAS
2|9 co_|opico 24745 BN\ k) LI Croge [R517 loegdr |5 |7 9740 18787 [JRY ISAS
AUTHORIZED SIGNATORY

OPERATOR NAME
NO

PIONEER ENVIRO TECH (ENVIRONMENT CONSULTANT)




3986

33

PIONEER ENVIRO TECH LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLANT

AN IS0 9001:2008 CERTIFIED COMPANY. NAME & ADDRESS OF UNIT 3 ioevscocmeroesrrcssmssetormmmmmssommmemmeemessereres

B
INLET PUMP L= METER CHEMICAL USED EHOWNEIER. PHMETER | ENERGY METER OF ETP |ETP SLUDGE | SIGNATURE | REMARKS

| oM OFF ON o |Liwe |Alme | Paly ON OFF INET | OUTLET[ ON OFF
el 10 e |ezc® 13ueoy lougeoltuna [14Ka [wePomlozges l22q0 |57 [7 G785 |30y 1563 =
e |2 2E S ] [P =G [r— " — S [— S S R B

wle7 o [19'CC |59 [5Wi57 | Tawa |14 Ky [wgogn[e2a\e [R%Z |5 |7 Y el M =2

7 co [191eo|F\ATZ2|29a87| Ris [jerg [Yeoon 2297 2998 |5~ |7 g7y |9f3 | KT | =2

27 oo 1912 |7Wagz (5763512 ¥4 |12 1ca |eodm 2948 R5e08 |5 |7 | e2W0|9£20 [OxF o=

7. c0 (1900 [arezs [5rofd (1313 [13Ks | yooom|egegg fegegr |57 |7 |9547 1995) 1O -
o710 e 55089 (55799 |10 | 1IRK) |weewm25083|R3/23|5 |7 I %297 |3 K7 |2
7 19000 35799 3% | R« | WKa |Zoeon RIRT [25K7 |5 |7 [8897 (306 |33
e [17.00 |10 [55198 77652 [RKg_|RKg  |Seegn |27 |[@zie |2 |7 [991¢ [#979 [3r2 ==
ey e 1700 |es? [zroe (K9 [N¥g |50~ ez [rsg |£ |7 |9994 14955 [N\ (=
w00 _\qi00 35710 3oy [RID 12 Ky I [RIRSYIRTTe) |5 |7 2957 13974 | 33 |==
ecaledior NQicw |35244 Brag (19K | 19K3 | Wsagwn R370) 23748 |5 |7 [297 (3997 | 9 K2 g
w0907 190 |51 [35075| 19k 19Kg |42 937N RIBR |5 |7 §997 19017 | X9 |5
.zvm S— ——— rvy— — A 2 Ty e TS s = S R —‘ S— R
el ee |ce (75975 35612 10 _|1sKg | Sevgm 123392 [23438 |5~ |7 [deiz [9aT9 | \x2 =
7o ot 1AL o |25 77 |3srez| 12K [19K9  [Yovgen [RF43F [23N%e [5 |7 Q038 |q658 |3X9 |9
Zzaleacr 1000 |Fssgz (30498 | 19K [ 13K [ ueegm [R3ue0 |35 |57 |7 sy [9r79 | 3r3 |2
el 19000 laeewp |aczor |1os (136 |\eegn R3575 RISA |5 Z 9¢79_[9e R A =
203 20 |[9°08 |3 p07 [s5722 19K | 1K | Ne%8~ 1235¢9 l2agrs |5 |7 19091 |91/€ | T4
|01 .00 [ 1900 2577 a2 | 19K) | 1383 [ Neo R3S Wedds7 |5 |7 |WE |3 L %}
B (e [0 [ [ —— | | — | e L L — 2 L — =
Soulea eC [ 1990|7720 [35898 | 197) | 19R7 |Voogn feaesz gzee |5~ |7 (w3 [9V5 | 079 :
2@yl 0q cv | (alew |75 35955 [ 1NK)  [\s29wm [23702 3757 |5 7 |ns5s [N Wk [ &=
@ ce |\ aiee [3592% |38 |19K1 | j2Ke |weogn bzzst W72 15 172 | 9/% 9999 | Ix) %
7 (e ee [0 (06 e1e [Fods |13k | 1269 |MovpigNAR keeys |5 |z |9 IR LS =
2379]79 eo [19) o0 [360éE_[SQ1XN 137 |17 K9 | MerRgAI9 % 280 |5 |7 1921 9<3§ | 549 <
2oy e [)aTew (34139 [ZA152 [ 1919 [15K) | yeg— [238%0 1239%5 |5 12 R2F (9287 [ 3 X9 s
202y | — S —— —_— ’ e —— —— Rar = S— SR — e B
i o) oo 19100 34792 [34379 | 11 g |\od~ leags |68 |5 Z 197 1987 | 3 | 2=

OPERATOR NAME
NC

PIONEER ENVIRO TECH (ENVIRONMENT CONSULTANT)

AUTHORIZED SIGNATORY




3987 34

PIONEER ENVIRO TECH LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLANT
AN IS0 9001:2008 CERTIFIED COMPANY. NAME & ADDRESS OF UNIT : ... S
INLET PUMP R EELLNETER CHEMICAL USED el PHMETER | ENERGY METER OF ETP | ETP SLUDGE | SIGNATURE | REMARKS
ON OFF oN off e [Hlwré [ Faly ON OFF INLET | OuTLET ON OFF
e 10q'e® | pyee |3259 | % SRS | )4Rs  |Srep 3948 lavel3 £ |7 [9347 9232 8 G A
ro:nct 19! e 3’?%9 !ﬂg SRS |5ech ?i\enz ;‘\\ﬁf A; ; 3;9:: ;g;; ;R,é :;’_';j
cqe® )qiee |243¢3 [arme |13 J5KS L8049 | TROSF ;
225 29T |19l ce Sg{;;o ST |ISHB ISk [Senip |ewiem |[TRNL Z 932% |9347 [FR3 [ =
oS ie ) leT [3IWLT [ZEYINSS 18 [uSoor[fuw RREY [£ |7 (9297 9225 138 [Fas
25| — e == i — gl —| =l e — —
ey [o7re® 1R \e2 124520 [EEBR 1N RS [1u8s W00 [TNs™ [RUR? |5 |7 9945|3359 (343 Tz
22605 | — = e ] o | — [ e e ey [ e o ey fowen —
e e e e e o e o
sledien [1qien |3441) 17
Fleqie® f‘?!“ B7eR |3 'ffé 1518 |eesm RN318 RY3L (5 [ [9%30 QW [uw s [ A~
gerioien Ut Moz b 6 1G)e INFFRTEE RANSTL5 J7 [T [9usy [ eRTda L —
T 727 25 7R3 |Seoa— [7uNes [79938 Z_ |9939_[quzg° | UK |Fr—=—
‘”’,q." Lee ;’}“’” 955 \,? WS f,;.,,;’f:‘ AT [N 5 [F 48 |9 |2 RY b <
ples (Rie® KEH) L T N [R5 (Y Id S
227|100 [ (100 | 21975 | 36700 [19 R _[[U W3 [4sPeen [PUNR P95 57 i . L.
ZF[e7:c0 |10 |24997 |75 [IU kT [[SR5 [Senom 9508 RUSER £ [sissigree M e
w0 | (1220 [370u8 [2rreX |1y kY |15 5709 |03 [TREF |5 |7 a5 9555 |9 o<
) Tl W Bl 577 N B AT A s S i P - 228 C T 5 30 e
25|~ S Do e S e 3 2 -
T el 7 2230 S M e ) ilﬁiﬁ:? S =
oyee 1o speel 77 gg [ P A Z 192 1945 |5 A7 (o=
4-&{:;:: ;;1:: g;;z g;ﬁ&l KRR gervan [PAge [PRshL |5 |7 9‘;_‘? 651 ?Kg ﬁ
5| 1ot [P | 7778 [379%9]/2 & |1V 1 ch_r«{‘fil Z\fﬂ {g 1 q_,/ 19 g —
=ik s Dl B W — T 11T
Aol — | — | oo~ [pngs 7\T95 |5 |7 @29 |6 | UKy [P
Alert ‘;’3: ;7’3;'; ;;);;; ,‘f,’,f:} ,'2@ ;ae% i’:g%f g’\ﬁ?! T ?J?; :1’7"‘1' é ’&‘“g
o9:eT /9! coplrupd [tsede - |7 |97¢ o4 -
ras| A ev 19100 |37556 g k& [1318 [ 730 9705 (3190 | S
Axcler o0 | grew |32 7125 [13%7 [ werd~ [ g520 [25047 |5 7 9

AUTHORIZED SIGNATORY
NO. PIONEER ENVIRO TECH (ENVIRONMENT CONSULTANT)
:




3988 35

J
) “

|
| Non sucsa ; Indian-Non Judicial Stamp | @ ’
L &  Haryana Government ¥y  Deter 18012025
\
| CerficateNo.  TAR2025A63 | T LR T Stamp Duty Paid = € 101
. GRN No 126873301 7 HMI]HM]M[ Penalty 20
Seller / First Party Detall |

Name: Ms budh singh And brothers

H.NoFloor - X SectorWard = X LandMark : X

City/Village : Barhi Distnct ©  Sonipat State: Hr
| Phone " i o1

, Buyer / Second Party Detail

[ Name : Vikas bhatta and Company ‘
| H.No/Floor : X Sector/Ward . X LandMark : X

City/Village: Sonipat District = Somipal Stale: Hr

Phone ggeeree 99

Purpose ©  Agreement

AGREEMENT

| Surinder Singh, Partner, of the unit M/s. Budh Singh & Brothers situated Plot no. 36 HSIIDC
Barhi Sonipat Haryana is running its business for manufacturing of All type of Acrylic Yarn to

be called as the first party to this agreement.
M/s Viaks Tyagi BKO dealing with Brickfields, Fly ash Brick duly authorized by Haryana State

Pollution Control Board vide CTO no 31265010 dt. 30.12.2022 valid up to 31.03.2026 having
its work place at panchi Jatan Road Sonipat, Haryana to be called as second party to this

agreement.
Today on 18.01.2025 both parties have agreed that as and when Boiler Ash duly will be
generated by first party, the same will be given to second party for disposal and then

obtaining receipt for the same.

The first party further undertakes
person other than M/s Viaks Tyagi

i/
The above agreement betwee po riod of one year from today and can
be revoked by either party givifg.s

A

[ For\Viaks Tya? BKO

For Budh Smgh & @:rs A ?)\
| & \
Propnetor(;2 g

Authonsed Slgnat

5o "
‘™ Gana e Dian | ;—“‘t
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- M/S BUDH SINGH BROTHERS
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M/S BUDH SINGH BROTHERS
PLOT NO. 36, HSIIDC, BARHI INDL AREA
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RAW WATER INLET READING
DATE ON. OFF SIGNATURE
/=) 1 ~207\4 O~ o
-1l ~203Y OFF OFF
I-l-2o2Y OFF o~
Y~ -0\ 0FE OFF
§ll—2024 0FF 0FF
-0\ OFF OFF
H-2024 oFF OFF.
-l -2034 153<0 15344
-1 -202Y 1244 IS Mo F
lo-1)—2024 17 TALa
—/1-202% a 0FF
1= oM ISCINZ 54 9]
3-//-2e2Y 1549 15532
1Y -1—Fa94 15532 15573
11 —Zo2% 15573 154/3
/4 i =268 Y 15813 15458
)7 ==Y [5258% 1S70M
18-/ —262\1 OFF. OFF
19-Ul — 208N [$70% WitaVa
P 7 =02\ 0FF oFF
/-0 — 62\ [ 747 L5789
o2-11—2 oM 15789 )28 %12,
83 ~)) -0\ 5830 15874
Y- 1] ~ 262\ 15874 159
105 -1 -<0<Y OFF OFF
24 11 —262Y : 15979 s
27 ~11-26TY 15945~ 18609
28 -11-202Y )40 14657
29 -1/ -20RN 1057 14095
30 -)y - R02Y /4095~ 1613




3993

NY/S BUDH SINGH BROTHERS

PLOT NO. 36, HSIIDC, BARHI INDL AREA

SONIPAT, HARYANA
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M/S BUDH SINGH BROTHERS
——— PLOT NO. 36, HSIIDC, BARHI INDL AREA
SONIPAT, HARYANA
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Goverment of Haryana

Haryana Water Resources Authorlty

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: BUDH SINGH AND BROTHERS

Project Address: PLOT NO. 36 PHASE 1 HSIIDC BARHI SONEPAT
Village/MC: Bari Tehsil: Ganaur
District: SONIPAT State: Haryana
Pin Code: --

Communication Address: PLOT NO. 36 PHASE 1 HSIIDC BARHI SONEPAT
Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2024/776
2. Application No.. HWRA/IND/R/2022/377 3. Category: Industry
4. Project Status: Renew 5. NOC Type: Renew
6. Ground Water Extraction Permitted:
Ground Water For m3/day m3/year Valld From Valld Upto
Fresh Water 68.00 20400.00 17/02/2023 17/02/2024
Total 68.00 20400.00 -- -
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:0

DW DCB BW TW DW DCB BW TW
Abstraction Structure™ -- - 1 - - - - -~
*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well;TW - Tube Well;DWLR - Digital Water Level Recorder
Quantum of ground water recharge(m3/year) --

Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism

to be constructed/ monitored & Monitoring

mechanism Manual DWLR Telemetery
0 0 0 0

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.



Validity of thisNOC shall be subject to &gigtﬁof the following mandatory conditions
This NOC for abstraction of ground water, shall be subject to the following terms and conditions

Note: This is computer generated certificate, it can be validated by scanning QR code.
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© © No

10.

11.
12.

13.
14.

15.
16.

17.

18.

19.

20.
21.
22.
23.
24,
25.
26.

27.
28.

29.

30.
31

NOC is granted to the applicant on the condition that local ;i/gngt Zater supply agencies are not able to supply the desired quantity of
water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the abstraction of ground
water accordingly.

The applicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shall also be submitted
half yearly i.e., at the time of deposit of water abstraction charges of the second quarter.

The applicant abstracting ground water between 100-500 kld shall undertake self-annual water audit and those abstracting ground water
more than 500 kid shall undertake water audit through organisations authorised by Government of India or HWRA and submit audit
reports at the time of renewal of the NOC.

Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of water level shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the production
well. Depth and aguifer zone tapped in the piezometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer is given on the portal. Monthly water level data shall be submitted to the HRWA through the web portal on
quarterly basis.

The applicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface
storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under this
category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3 months.
Injection of treated/untreated wastewater/effluents into aquifer system is strictly prohibited.

The applicant drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water abstraction
charges on quarterly basis, applicable as per Tables 5.3A.

The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on quarterly
basis, applicable as per Tables 5.3 B.

All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters, by the
industry at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in alogbook. Compliance to
this condition shall be reported within one month from the date of issue of thisletter. Daily water meter readings to be recorded in a
dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized mechanism evolved by
HWRA. The geotag photos of al the flow meters/water meters showing date and coordinates be uploaded on the portal for calculation of
quarterly tariff. Without geotagged photos not showing date and coordinates will not be entertained.

The applicant, as per approved proposal, shall implement rainwater harvesting and ground water recharge measures within three months
from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs (with geo tag only) of the
recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be furnished immediately
to the Haryana Water Resources Authority for verification, on the Email 1D of the Authority (compliance - hwra@hry.gov.in)

The ground water chemical quality shall be monitored twice in ayear during pre & post- monsoon period.

The monthly ground water level monitoring datain respect of piezometer shall be submitted quarterly to the Haryana Water Resources
Authority on regular basis.

The applicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

In case of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall beillegal and liable for legal action as per law.

The applicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than the
permitted limit in the NOC).

Where the applicant granted NOC for abstraction of saline water and the existing well(s) ig/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of seal of
the fresh water tube well, as the case may be. The applicant shall be also ensuring safe disposal of saline residue, if any.

The applicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management) Authority
Act, 2020, Rules, regulations, guidelines and directionsissued thereunder. Non-compliance of these provisions shall be liable for the
penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

The applicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also

ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC terms &

conditions

Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority may
inspect the site/unit and documents at any time. In case any materia differenceis found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving a
notice to the applicant.

ThisNOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters concerned with the
Authority.

The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana Water
Resources Authority quarterly aswell as yearly basis after the issuance of NOC.

This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant by
the concerned authorities. The concerned Authorities shall act as per their own procedure.

The gpplicant shall immediately inform the HWRA,, if any change in the information provided by the applicant in the application form for
seeking NOC.

This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been imposed or may
be imposed, for abstraction of groundwater during such period, before the issuance of this NOC.

In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged.

The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on the email id
compliance-hwra@hry.gov.in.

In case validity period of the CTE/CTO expires during currency period of the NOC, then it will be responsibility of the project proponent
to get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPCB, to HWRA. If the
CTE/CTO has been suspended or rejected, project proponent is required to intimate the same to HWRA within aweek of such rejection or
suspension.

Applicant to comply 1S:10500:2012 standards before use of abstracted ground water for drinking & domestic purposes.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilok Marg, New Delhi-110001
Mob: 9013082887, Email: vijay.kumar@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court. subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating fo the said case. To take execution
proceedings. To deposit, drow and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confim all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And |/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the resuli of
the said case. The adjournment cosis whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Couri. I/We hereby agree that once fee is paid, 1/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this .2%.day of..£e.9.....2025
Accepted, identified and certified subjected to the terms of the fees.

5
5‘7/ Aﬁm&“”/
[SIDDHARTH BATRA] [ARCHNA YADAV]
5, X £
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates
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Ph : 9811388063

BUDH SINGH & BROTHER’S

Plot No.:36, HSIIDC, Barhi, Sonepat, Haryana-131101

Ref. No: Dated. ZS../.Z. / 25 .
AUTHORIZATION

RESOLVED THAT Mr. Surinder Singh is hereby authorized on behalf of Budh Singh & Brothers to
initiate, file, defend, represent, and conduct legal cases, proceedings, or claims in any court of law,
tribunal, or any other judicial or quasi-judicial authority in connection with the business or matters
of the company/firm,

RESOLVED FURTHER THAT Mr. Surinder Singh is authorized to sign, verify, and submit all necessary
documents, affidavits, pleadings, applications, and undertakings, and to appoint advocates,
solicitors, and other professionals as may be required for such proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Surinder Singh in connection with the above
matters be and are hereby ratified and confirmed by the company/firm.

RESOLVED FURTHER THAT a certified true copy of this resolution be provided to ali concerned
authorities as and when required for their records and reference.”

For and on behalf of

Budh Singh & Brothers
B udh Gin

Budh Singh
Partner
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Vijay Kumar <vijay.kumar@satramdass.com>

S m]=]

SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87,
99 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 26, 2025 at 3:26 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal

<rhythm katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

i Paperbook- NGT Reply- R87 Cennet
Biopharma_Redacted.pdf

i Paperbook-NGT Reply-R99 First Pure
Diet_Redacted.pdf

i Paperbook-NGT REPLY-R54 Babbar_Redacted.pdf

B Paperbook-NGT Reply-R62 Nagpal
Trading_Redacted.pdf

i Paperbook-NGT Reply R51 Eurospa Terry
Tower.pdf

i Paperbook- NGT Reply-R30 Twenty First Centure
Pvt. Ltd. _Redacted.pdf

i Paperbook-NGT Reply-R22 Sanjeev
Enterprises_Redacted.pdf

i Paperbook- NGT Reply-R27 Kohinoor Ribbon
Factory Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87, 99 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.
DVOCATE

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you are not the
intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any attachments is prohibited. If you
have received this communication in error, please notify us by reply e-mail and immediately and permanently delete this message and any attachments.
Thank you."

3 attachments

ﬂ Paperbook-NGT Reply- R6 Shree Gopal_Redacted.pdf
6873K

ﬂ Paperbook-NGT Reply-R14 Budh Singh_Redacted.pdf
12205K

-E Paperbook-NGT REPLY-R21 KUCHAL.pdf
3438K
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https://drive.google.com/file/d/14Mc0BXcpUf2qIixCiV-Q2ewGwXIjlEvB/view?usp=drive_web
https://drive.google.com/file/d/19HVjKPDvTsMGYPK-f47K0Hjqtx8GAIvG/view?usp=drive_web
https://drive.google.com/file/d/1OUa1Afxcw73z0b5kY4tkI55OHgVgKC2E/view?usp=drive_web
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